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Charges against Ex-Chairman of' DellJi 
Tnmsport Corporatiou 

4245. SHRI V ASiAi.'JT KUMAR PAN-
DIT : 

SHIU SUBHASH Y ADA V  : 

Will the J\rPinistcr of SHJP'PING AND 
TRANSPORT be pleased to state : 

(a) whether the Government have re-
moved the Chairman of Delhi Transport 
Corporation in May, 1982; 

(b) if so, the reasons and specific charges 
against him ; 

(c) whether the new Chairman of De1bi 
Transport Corporation has received the full 
charge of ex-Chairman's files, reports and 
office and what investigations bas been carri-
ed out to rectify the previous lapses ; 

(d) whether Government will probe Into 
the various charges against the ex-Chairman 
made in the Parliament and through. memo-
randa givenr 'by Workers and others ; 

( e) whether Government would re-check 
the financial position of Delhi Transport 
Corporation and rectify the accounting 
methods adopted by the e -Chairman ; 

(f) what skps have been taken by the 
new Chairman to rectify the out of turn 
ad-hoc wm fers,  promotions, suspensions 

and en in~ cases of staff and officers of 
Delhi Transport orporntion ? 




